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H. 52/2026/THSIHAR/ G- \V-cller  afafAfeea sfaf={aw, 1951 &
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faam=aat fFat== 8, "eg U9t & 22-faan faam=aan Aatea 8= qen
TS| & 145-Tistege faemawn faies &= o su gt & im s
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ELECTION COMMISSION OF INDIA

NOTIFICATION

The 9" July,2026
No0.52/2026/SDR/Vol.IV—In pursuance of the provisions of clause (c) of Section 60 of
the Representation of the People Act, 1951, the Election Commission hereby specifies that the
elector above the age of 85 years and person with benchmark disability as already
marked/flagged in the data base of the electoral rolls of the State and, who requests for voting by
postal ballot paper and subject to the verification of his request by Returning Officer concerned,
would be a class of persons to give his vote by postal ballot in the current bye-elections to the
182-Bankipur Assembly Constituency in Bihar, 22-Datia Assembly Constituency in
Madhya Pradesh and 145-Manjalpur Assembly Constituency in Gujarat, notified on
06.07.2026, under Section 30 of the Representation of the People Act, 1951, as per the provisions

in Part-IITIA of the Conduct of Elections Rules, 1961.

By Order,
S.B.JOSHI,
Principal Secretary.
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HIIMH. 1964 (31.) feiss 19 S[, 2020 & SRU FEefeE, ot @ d=e=
fRaM, 1961 & 9FT-111h, % IUSHl & TJUR <lish ufafHfEe sfRaf[REm, 1951 &1 a/
30 % 3 06.07.2026 ST rfEEfaa o & 182-Ffahiux faem=awn fAaiem
&, AT UV ok 22-Ifan faam=aan fRates & 9o Teaa 6 145-WiSTelgT
faamraw fFate &9 & su fAateat & R S Jqus g1 7agH & & e
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ELECTION COMMISSION OF INDIA

NOTIFICATION

The 9" July,2026
No0.52/2026/SDR/Vol.IV—In pursuance of the provisions of clause (c) of Section 60 of
the Representation of the People Act, 1951, the Election Commission hereby specifies that the
Covid-19 suspect or affected person, certified by competent authority, who applies for voting by
postal ballot paper, and subject to verification of their request by the Returning Officer
concerned, would be a class of persons to give their vote by postal ballot in the current bye-
elections to the 182-Bankipur Assembly Constituency in Bihar, 22-Datia Assembly
Constituency in Madhya Pradesh and 145-Manjalpur Assembly Constituency in Gujarat,
notified on 06.07.2026, under Section 30 of the Representation of the People Act, 1951, as per
the provisions in Part-IIIA of the Conduct of Elections Rules, 1961, as amended vide Ministry of
Law & Justice, Govt. of India, Notification SO No. 1964(E), dated 19" June, 2020 read with the

directions and guidelines issued by the Election Commission on the subject.

By Order,
S.B.JOSHI,
Principal Secretary.
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